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T TRalL ADMINISTRATI VE TRIBURAL PRINCIPAL BENCH

rel
Neu Oelhis this the <~  day of September,199%

HON 'BLE MR, SeReADIGE,VICE CHaIRMaN (&),
HON *BLE MR.KULDIP SINGH,MERBER(3)

1) _C.P, No,116/98
in R.n. 132/94
0.A.No,551/68,

Kalu Ram, _
/o Retd. Guard,
wstem Railuway Ratlsm (MP.),

_R/oy ’

C/o Kailash prakash,
Ho No.11/2,
Ajanta Talkles Road,

Retlem (MP) esesessPetitionsr,

2) C,P N0.117/%8 -
n

RA No.136/74
0a No.548/88

Bsbu Lal Shama,
o shri R.Shama,

Retdse Driver, Wstem
Railuay, Ratlaa(ﬂp),

Rlo 720, Mathi Ki Khali,

Kodaria, Mhow esesoPotitionery
3) C,P119/98
I
Re AsNO o1 31/ 94 _
0.8.No.944/88
A.Maical,

/o shri Maical K/,

Retds Oriver, Lestern
Rrilwgy,

Ratlam (MP),

Rlo "Mithi Bai Ki sarai,
Baghma, -
Neamuch sees-Potitionerd
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4) C.P N0 ,120/ %

IN .
Re AsNO 01 35/94

0.Aa.NO 5§58m '

m.LoTuarl,

Retd. Driwver,
wstem Rallway,

Ratlam (MP),
R/o

¢/o Kailash prakash,
HeNo &11/2, :

Ajanta Talkies Rbad,

Ratlam (HP) ’ .....Patitioner.

5) C.P.N0.159/98

0,A.N0.1526/87

Kailash Prakash, /
/o Late shri Narain Prak ssh,
Retde Guard,

westem Railway,
Ratlam (M.P.)

Rlo H.No.11//2 ,
pjanta Talkiss Road,
Ratlall (ﬂp) ..-.Petitionel‘o

Mersus

1. Shri V.K.Agarualy
Chai man,.
Railway Board,
New DBlhi.

2. shri VQDQGLptB.
General Manager,
Westem Raillway,

Church’ Gate,
Munbaie

3, shri D.N.Mathur,
Dt visional Railway Manager,
DR Office,
Wwstem Railway,

.Ratl am (Hp) XX R93p°n dmtaq

DO CATESS
shri G, 0sBhandari for petitioners

shri Pomash Gautem for mq:undmtsﬁ
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0 RDER
HON "BLE MRy S. R, 8DIGE, VICE CHaIAuAN (&),

As thess five Ps inwl ve common questions

of law and fact, they ars being di posad of by this

" common o rder.

o Heard both sidese

3. Respondents' counsel sShri Fomesh Gautam
has invited our attention to Railway Board's ordar
dated 857,99 ( copy filed along with respondmts'
additional affidavit dated 25,8.99), issued
pursuant to the Hon'ble Swreme Dourt's ordsr in
Civil mppeal No,4174~82/95 Chaiman, Ralluay Board
& Ors. Vs C.ReGangadhamaiah & Orse end tagged
SLPs, He has stated at the Bar that copisgs of the
afo resaid order have besn foruarded to oconcemed
fomations, andA assures uUs that in acocordance with
those ordars, applicants will be paid the difference
in their emolumnents and also the sums due to

them consequent to the revision of their pension
within 2 months f rom the date of receipt of a copy of
this order. - He further assures us that in respect
of such of those applicants who haw wnfortunately
expired in the meantime, these payments will beg made
to their legal heirs as per rules angd instfuctions.f
He also asSures us that each of the epplicants

will be issued a detailed and clear statement
explaining the basis of the sumns paid to them so

that there will be no confusion or anbigu ty on

that scoree

4, Noting the aforesaid assurances given by
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Shri Fomesh Gautam, we call upon respondents to
ensure that the same are duly honoured, and drop
these oontempt proceedings after discharging the

notices to the alleged contemnorse

( KULoIP SINGH ) | ( s.ReaDIGE A
MEMBER (3) . VICE CHAIm AN (a).
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